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ORDER

l

This present petition has been filed under Section 252 of rhe Companies Act,
2013 (hereinafter as Act) b1, '.NV Solutions private Limited..(heieinafter as
Petitionsr Company) praying for restoring its name in the Register maintained
by lhe Registrar ofCompanies. pune (hereinafter as RoC).

This petition is filed before NCLT, Mumbai Bench on 3 I'r October, 2017 under
provisions of S. 252 of the Act. And thereafter listed for hearing on 20'h
November. 2017.

The Petitioner Company was incorporated as NV Solutions private Limited
with the RoC. Pure on l5,h October- 2010 as a private Company in ttre city of
Pune. Maharashtra having CIN : U72900pN20lOpT Cl3755;.

The. Petitioner Company is involved in Business Services Activity such as to
establish maintain and run data processing/compute, 

"antr"a, 
,upion urA 

"uttcentres, customer care and other customer service centres providing database
services including software and hardware support services, ner*.orkirig servicesremote maintenance. lesting services, neiworkiweb complex rnuiu*arnan,senices. digital cerrification services. infonnation technJlo;y'l"r.if,ur"y
services, and other infonnation technology ana op".ationat ,;;'"r, ;;;.-
The na me of the Petitioner Company was struck off from the Register on accountof the reasons rhat, the Cornpany naa failed to file Statutory n.irnr'f", i" ,"r,
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ended 31" March. 2015 and 3ls' March. 2016, as noticed in the Notice fiom the
RoC i.e. STK I dated 9'r'March.20l7.

7. The Petitioner Cornpany has its Audited Balance Sheet as on ll.rMarch,20l5
As on such da1e. the Petitioner Company has Reserve and Surplus of Rs
7.46.291.03r-.

8, The Company has also filed its Statutory retums in l.T. Department for the
Financial Year 2014-15. Copy of acknowledgement has also been placed on
record.

9. The RoC in its report submitted that. the RoC has issued the notice in Form STK
- I 10 the Petitioner Conlpany on the ground that the Company is not carrying
on anv business or operation for a period of two imrnediately preceding financial
years 1i.e. 201.1- l 5 and 2015-2016).

10. Thus the RoC carne to conclusion that. as the Petitioner Company has not filed
its statutory rerurns for the financial years 2014-15 and 2015-2016, therefore
contraYened the provisions ofS.92 and S. 137 ofthe Ac1. Hence, the name was
struck off from the Register.

I l. The RoC has taken decision as prescribed under law to remove the name of the
Petitioner Company frorn the Register of the RoC. It is the petitioner Company
rernained in the default.

12. Houever. it is funher submitted that. the RoC have no objection to restore the
narne ofthe Petitioner Company. as the petitioner Company is u illing to comply
rvith the provisions ofthe Act. subject to imposition ofCost.

Findings

13. Hence..upon considering the facts and circutnstances ofthis present petition, this
Bench is of the vieu, that, it would be just antl proper to order rcsroration of the
narne ofthe Petitioner Company in thd Registeiof bompanies maintained by the
RoC.

i,l. Accordin-ely. this petilion is allow.ed. The restomtion of the petitioner
Compan;- 's narne to the llegistcr ofCompanies maintained by if,.-noC ern". i,herehy ordered. \ ith a direction that ttre 

-leritloner 
Company'rf,"if i".pfvlvi,f,

the Provisions of the Act. And furrher it will U. ,rtl..t? p"V,,r"rit"oi cort, ofRs. 5.000/- (Rupees Five Thousand Only). to be paii uy *iv i,i rj",r"ro or"nin rir\1)ur ol'..pa\ and Accounts otijccr. diril'"ia;;p;J'onui...
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Submissions li-om th.' Petitio|lersi

Subnrisrions li-onr lhe Rcslrondcnt,1Ro( :

6. The Director of the Petitioner Company submits that, the Cornpany is running
Conrpany and has assets as well as corresponding liabilities including statutory
dues. Further. the Company has not made any application for obtaining the status
of Donnant Company under S. 455 of the Act. Further tha1. the Petitioner
Cornpany had never in the past, on its own. rnoved any application for Strike-
offunder S. 248 ofthe Companies Act,20l3.
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Mumbai". u'ithin 30 dals from the ieccipt of the duly cerliticd copy of this
Order. to this office

15. This Petition bearing No. 616/252lNCLTi MB/2017 is, therefore, disposed ofon
the terms directed above. The Leamed RoC shall give effect ofthis Order only
after perusal of the Compliance report of cost imposed. Aftel restoration ofthe
Cornpany. within I 5 days the Cornpany shall file all the requir!'d documents with
the RoC.

I 6. Ordered accordingly

sd/- sd/-
ItH.\SK,\R.\ P.\\Tt t_.\ \tOH.\\

\tE ]t Ir[_ R (.,)
\I. K. SHRAWAT

ITENTRER (J)

Dated : 22''r \orember.20l7

3l

,1


